
• open Court • 

CENI'RAIJ AD"ti NISTRATIVE 'i'RIBU NAL, ALLAJiABAD BE!'CH , 

• • • • 

original Application No . 235 of 2004. 

this the 12th day of March • ~ 004 . 

HON' BLE MRS. MEER~ CHHIJBER , t1Ef4BER(J ) 

Raghavendra Yadav, aged about 26 years, S/o l a te Rama 

Shanker Yadav, R/o Village Ram Nagar, GUrgu~pur, P.o. 

Sawrah, District Ballia. 

Applicant. 

By Advocate : sri Awadhesh Rai. 

versus. 

1. union of India through the Secretary, Ministry of 

Communication, Department of posts, Dak Bhawan, 

Parliament Street, New Delhi. 

2. chief postmaster General, U.P. Circle,tuoknow. 

3. The Supdt. of pos t offices. Ballia Division, 

Ballia. 

Respondents. 

By Advocate : sri R.C. JOshi. 

0 R DE R 

By this o.A., applicant has sought a direction 

to the respondents to consider the case of the applicant 

for appointment on compassionate grounds in Group •o• 
post . ( 

2. I have h eard applicant• s counsel and perused the 

pleadings available in the o.A. 

3. Admittedly, a pplicant ' s father died on 12.5.99 

while in service. Thereafter, he applied for compassion-

ate appointment, which \'laS considered by the committee 

and he was informed vide Annexure A-1, the family 
in 

has been found notL indigent circumstances in comparison 

to those cas e s which \vcre recommended for compass ionate 
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appointment by CEC w1thin the limited number of 

vacancies . ~!hey h a v e further explained that the 

family is getting family pension of ~.1650/- plus 

D.A. a lon£with the t er 1unal benefits of M.1 97450/-. 

The y have their own house and the deceased employee 

had completed ~ore b~an 18 years of service. The 

applicant has submitted that h e had given a detailed 

r epr esenta tic 11 after this order on 27. 9. 2002 sta ting 

therein ull the details including that his father had 

di ed aft er prolon~illness . The r e is no other earning 
the 

me mbe r in the famil~r an d h e i s /only son . '!he deceased -• 
employee h ad l e ft behi nd his \·lido,..,, five daughters and 

on € son~ one dauahter is stil l to pe married while 

Gauna h.as tobe performed, t herefore, his case. may be re-. 

consider ed for compassionat e appointment. 

4 o 'Ihe la~.., is well settled by nm.v that compassionate 

appointment cannot be sought as a mat ter of right, but 

c an be given only in exceptional circumst&nces where 
in 

- the f amily i s found to beLtotal · indigent circumstances 

a nd the case come s \·rithin t he limited numbe r of vacancies 

meant for compassiona t e appointment. It is also settled 

by now tha t a person only h as a right of consideration. 

rn the present case, since applicant's case has a lready 

been considered by the ca: and they have given ' 
whil e 

valid reasoning 1 ~ rejecting his claim, I do not 

find any good ground to interfere in the present case. 

Ad~ittedly, all the four daughters are ma rried 

one case Gauna has to be performed, that means 

and dR.t_y 

that/one -
d a ughter and one son were left, whereas if the re are 

c ases which are more deserving than the applicant, 

naturally~ respondents have to give preference to those 

c ases as compa s s ionate appointment can be g iven only 

to the extent of 5% limited number of vacancies meant 

for compassionate appointment. Simply because the son 

is unemployed, n o direction c an be given to the respon-
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dents to giveR compassionate appointment t o the 

applicant. Respondent s have stated categorica lly t ha t 

this case was not found to be o ne of indigent 

circumstances • EVen otherwise, it i s seen that the 

deceased employee had died on 12.5.99 and the applicant 

was given a representation some-where in the year 2002 

as the applicant• s represent~tion is also dated 27.9.2002. 

but the o.A. h as been filed only on 6.2.2004. This 

itself shotvs 
bec ause 

{.he i s coming 

i~ 
that the family is not/such in bad situation 

per -
to t he court a&fhis O\oJn convenience and 

did not even fil e o. A. immedi a tely aft er he was informed 

that he cannot be given compassionut e appointment . Time 

is very important factor in these cases. where ·. • ~ 

compassion~te appointment i s sought . 

5. rn vir~\·T o f the above discu8Sion , I do not find 

any merit in the o. A. '!he same is accordingly dismissed 

at admission stage itself with no order a s to costs. 

MEMBER{J ) 

GIRISH/-


